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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 574/2019
In the Matter of:-

Pitamber Lal s/o Sh. Bhikam Ram Vill. Khanula, P.O. Bassi, Tehsil Chachyot, Distt.
Mandi, HP.

........ Applicant(s)
Versus
State of H.P.

...... Respondent(s)

Compliance Report in compliance of order passed by this Hon’ble National Green
Tribunal on dated 13.08.2019 in OA No 574/2019 on behalf of respondent State.

MAY IT PLEASE YOUR LORDSHIPS:

I, Ajay Kumar IFS S/o Late Shri Surinder, aged 59 years, presently working as
Principal Chief Conservator of Forest (HoFF), Himachal Pradesh do hereby solemnly

affirm and declare as under:-

That the Hon'ble NGT vide Order dated 13.08.2019 w.r.t OA No 574/2019 has been

pleased to issue the directions which are reproduced as under:-

“Allegation in the letter, which has been treated as an application, is
against felling of trees for construction of link road at Vill. Khanula,
P.O. Bassi, Chachiot, Distt. Mandi HP.

Let the Principal Chief Conservalor of Forest (HoFF) look into the
matter and take appropriate action in accordance with law and
furnish a factual and action (aken report to this Tribunal within one
month from the date of receipt of copy of this order by e-mail at
judicial-ngt(@gov.in. &

1 That in compliance to the order dated 13.08.2019, the deponent vide of his

endst. No. Ft.42-362/2019/(FCA) dated 21-08-2019 directed Conservator of

Forests, Mandi to enquire the complaint made by Sh. Pitamber Lal s/o Sh.

Bhikam Ram Vill. Khanula, P.O. Bassi, Tehsil Chachiot, Distt. Mandi, HP

t\T ot E S T F D and to take appropriate action in accordance with law and furnish a factual

. and action taken report.
OATT, +OMMISSIONE R



2 That the matter was enquired by Divisional Forest Officer, Nachan through
Range Forest Officer Nachan by associating the local people as well as
complainant Sh. Pitamber Lal, and accordingly the range forest officer

submitted inquiry report to DFO Nachan.

3 That it has been reported by Conservator of Forests, Mandi based on the
information of DFO Nachan that a link road Bhabha, Khanula, Sarani, Tikkar
Dhar, Trambali Dhar, Bassi was a mule road connecting 7-8 villages of Kotla-
Khanula and Bassi Gram Panchayats. During the year 2007 this road was
upgraded and maintained under MGNREGA Scheme by the local body. Now
the Himachal Pradesh Public Work Department has planned to construct a
Motorable road namely Bhabha, Khanula, Sarani, Tikkar Dhar, Trambali
Dhar 0/0 to 10/0 Km which also include the old link road made by the

Panchayat for which a forest clearance case is under preparation.

4 That it has also been intimated by Conservator of Forests, Mandi that the
complainant Sh. Pitamber Lal S/o Sh. Bhikam Ram was also associated
during enquiry to verify the facts of his complaint. In his written statement he
has admitted that the complaint has been made by him. He has further stated
that there was suspicion that alteration in the road alignment was being made
by the HPPWD wherein 250 Ban trees, 50 Deodar & 300 Chil trees would
have been involved. He also stated that no trec has been felled for
construction of said road yet and nor any construction work has been done. As
per report neither any illicit felling nor any new construction of road has been
found on spot. However, the user agency (Himachal Pradesh Public Work
Department) is in the process of preparing a forest land diversion case as per
relevant laws. The report of Conservator of Forests, Mandi, alongwith

enclosures is attached herewith as Annexure-R.1.

5 That no construction of road or felling of trees in the arca shall be allowed till

the final approval for diversion of said forest land is obtained under the law.

It is therefore prayed that the compliance report kindly be taken on record.
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Verification

1. the above named deponent do hereby verify that the contents, of para 1 to 5 of
the affidavit are true and correct to the best of my knowledge as derived from record and

C}‘p/ ‘,\slo part of it false and nothing material has been concealed therefrom.

Verified at Shimla on !INovember of 2019.
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H.P. Forest Department.

Dated Mandi, the S8 =% /2019
From: - C.F. Mandi. To: - Pr. CCF (HoFF) HP Shimla.
Subject: Original application No. 574/2019 titled as
Pitamber Lal V/S State of Himachal Pradesh.

Memo,
In-continuation to this office memo 6863 dated

7.9.2019 on the subject cited above.

2 As desired vide communication under reference the
report is submitted as under:-

DFO Nachan has intimated vide his office memo No.
4878 dated 6.9.2019 that the matter was enquired by RFO on
29.08.2019 by associating the local people as well as complainant.
(Sh. Pitamber Lal). Copy of report alongwith its enclosure is enclosed.
As per enquiry report neither any illicit felling nor any new
construction of road has been found on spot, however, an old road is
existing on ground. As per the joint statement of local people this road
was constructed by the Gram Panchayat Kotla Khanula for the use of
local people to carry their cash crop to the market. During the year
2007 this link road was upgraded under MGNREGA Scheme and 7-8

villages were benefited with road connectivity. Joint statement of the

()
®\Lc_«.\“’ .&Q local people & letter submitted by Secretary G.P. Kotla Khanula in this
AN
\17 regard is enclosed.
= 2 .
,&4( It has also been intimated by DFO Nachan that a link

Wabha, Khanula, Sarani, Tikkar Dhar, Trambali Dhar, Bassi
Was a mule road connecting 7-8 villages of Kotla-Khanula and Bassi

'Z/w am Panchayats. Durlgg,,_‘the year 2007 this road was upgraded and
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maintained under MGNREGA Scheme by the local body. Now the
HPPWD Department has planned to construct a Motorable road
namely Bhabha, Khanula, Sarani, Tikkar Dhar, Trambali Dhar 0/0 to
10/0 Km, which also includes the old link road made by the
Panchayat for which a forest clearance case is under preparation.
Joint inspection of the alignment of the road has been conducted by
the Conservator of Forests Mandi alongwith HPPWD authorities on
08.08.2019. Enumeration of trees coming in the alignment of this
proposed road has yet not been done. However, Executive Engineer
vide letter No. PWD/SRJ/WS/FCA/2019—6229—30 dated 21.08.2019
has requested the Divisional Forest Officer Nachan for carrying out
the enumeration of trees in the road alignment. It is submitted that
the trees coming in the alignment will be enumerated properly and
only unavoidable trees will be removed after proper approval of the
Competent Authority i.e. Ministry of Environment and Forest & CC

Govt. of India.

It has also been intimated that the complainant Sh.
Pitamber Lal s/o Sh. Bhikam Ram was also associated during enquiry
to verify the facts of his complaint. In his written statement he
admitted that the complaint has been made by him. He has further
stated that there was suspicion that alteration in the road alignment
was being made by the HPPWD wherein 250 Ban trees, 50 Deodar &
300 Chil trees would have been involved. He also stated that no tree
has been felled for construction of said road yet and nor any
construction work has been done. Suspicion regarding alteration of
alignment of road has been cleared now after the joint inspection

carried out. The statement made by Sh. pitamber Lal is enclosed.

(5)



As per Range Forest Officer’s report and statements
of local residents of Gram Panchayat Kotla Khanula as well as
complainant Sh. Pitamber Lal no tree has been felled nor any illegal
road has been constructed in G.P. Kotla Khanula. However, the
proposed road namely Bhabha Khanula, Sarani, Tikkardhar,
Trambalidhar 0/0 to 10/0 km is being processed by the HPPWD

under FCA, 1980 as per law.

Keeping in view the above it is submitted that

further action in the matter may kindly be taken pl@se.

W%\

Encl:- As above. Conservat f Forésts
Mandi Forest Circle Mandi

(&)
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11.P. Forest Department.

Dated Gohar, the Q__é;gﬁ#?.() 19
i ; From: - D.F.0O. Nachan To: - CF Mandi
E : Subject: QOriginal application No. 57472019 (O.A. No. 574/2019) - titled as
I Pitamber Lal V/S State of Himachal Pradesh.

Memo.
Kindly refer to your office Endst. No 6731 dated 05.09.2019 on the

subject cited above.
2 In this connection it is intimated that Forest Range Officer. Nachan
attended the direction office and discussed the matier in Legal Cell as well as FCA Branch.
It has been gathered that the compliance and action taken report has 10 be filed by the
worthy Pr.CCF HP in the Hon ble Natjonal Green 1 ribunal. Factual detail and action taken
report be furnished to Pr. CCF HP through CF Mandi so that necessary report can be
complied. As per their advise the factual detail and action taken report in respect of order
dated 13.08.2019 passed by the Hon'ble NGT in OA No. 574/2019 titled as Pitamber Lal
Vs state of HP is submitted as here under:-
| The Hon'ble NGT has received a complaint from Sh. Pitamber Lal s/o Sh.
Bhikam Ram Vill. [Chanula. P.O. Bassi. Fehsil Chachiot. Distt. Mandi. HP and
has treated it as an original application No. 37472019 which was listed on
13.08.2019 when following order was passed:-

“Allegation i the Jetter. which has been proated as an application,

is against felling of trees for construction sof {ink road at Vill.

Khanula, .0, Basst. Chachiot, Disti, Maieli [l

Let the Principal Chief Conservator of Forest (Hol ) look into the

maiter and take appropriale action in accordance with law and

furnish a factual and aetion taken repor 1o (his Tribunal within one

month from the date of receipt of copy of this order by e-mail dl

_fudic'iu/'-ngl@w)\'.in.
The Pr. CCFF HP vide his endst. No. I"L42-35()/20l‘)/(l“("/\) dated 21.08.2019
directed Conservator of Forests. Mandi to prepare the compliance report as per
order. The copy of order was sent to DO Nachan by CF Mandi vide her endst.
No. 5995 dated 21.08.2019.
The DFO Nachan has directed the Range Forest Officer Nachan (o enquire in the
matter. The matter was enquired by RFO on 20.08.2019 by associating the local
people as well as complainant Sh. Pitamber Lal and report was submitted by him
vide letter No. 8/644/N dated 04.00.2019. Copy of report alongwith its enclosure
is annexed as Annexure-R-1. During enquiry neither any illicit felling nor any
new construction of road has been found on spot. however. an old road 18
existing on ground. As per the joint statement of tocal people this road was
constructed by the local body GP Kotla Khanula and local people to carms their
cash crop to the market. During the year 2007 this link road was upgraded under
MGNREGA Scheme and 7-8 villages were benefited with road connectivity.
Joint statement of the local people & letier submitted by Secretary Gl Kotla
Khanula in this regard is attached alongwith Teport as per annexure R-1.
4 1t has been found that a link road Bhabha. Khanula. Qarani. Tikkar Dhar.
Trambali Dhar, Bassi was a mule road connecting 7-8 villages of Kotla-khanula
and Bassi Gram Panchayats. During the year 2007 this road was upgradid aid
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maintained under MGNREGA Scheme by the local body. Now the HPPWD
Department has planned to construct a Motorable road namely Bhabha, Khanula,
Sarani. Tikkar Dhar, Trambali Dhar 0/0 to 10/0 Km road which is including the
mentioned old link road made by the Panchayat for which a forest ¢learance case

2 o(B)

is under preparation. Joint inspection of the alignment of the road has been .

conducted by the Conservator of Forests Mandi alongwith HPPWD authorities
on 08.08.2019. Enumeration of trees coming in the alignment of this proposed
road has yet not been done. However. Executive Engineer vide letter No.
PWD/SRI/WS/FCA/2019-6229-30  dated 21.08.2019 has requested  the
Divisional Forest Officer Nachan for carrying out the enumeration of trees in the
road alignment. It is submitted that the trees coming in the alignment will be
enumerated properly and only unavoidable trees will be removed alter proper
approval of the Competent Authority i.e. Ministry of Environment and Forest &
CC Govt. of India. Copy of intimation letter No. 4870-72 dated 25.07.2019 for
carrying out joint inspection by C.F. Mandi to the Executive Engineer. HPPWD
Division Seraj at Janjehli and Executive Engineer. Seraj dated 21.08.2019 are
enclosed as per annexure- R-I of the report of FRO Nachan.

5 It is submitted that the complainant Sh. Pitamber Lal s/o Sh. Bhikam Ram was
also associated during enquiry to verify the facts of his complaint. In his written
statement he admitted that the complaint has been made by him. He has further
stated that there was suspicion that alteration in the road alignment was being
made by the HPPWD wherein 250 Ban trees, 50 Deodar & 300 Chil trees would
have been involved. He also stated that no tree has been felled for construction of
said road yet and nor any construction work has been done. The complainant has
further submitted that the joint inspection of road proposed to be taken for
clearance under FCA.1080 from Bhabha, Khanula, Sarani. Tikkar Dhar,
Trambali Dhar has been carried out by HPPWD and Forest Department on
08.08.2019. Suspicion regarding alteration of alignment of road has been cleared
now. The statement made by Sh. Pitamber Lal is annexed in the report of FRO
Nachan as per annexure R-1.

0 As per Range Forest Officer’s report and statements of local residents of Gram
Panchayat Kotla Khanula as well as complainant Sh. Pitamber Lal no tree has
been felled nor any illegal road has been constructed in G.P. Kotla Khanula.
However, the proposed road namely Bhabha Khanula. Sarani. Tikkardhar.
Trambalidhar 0/0 to 10/0 km is being processed by the HPPWD as per law.

It is submitted that the factual position and action taken report in the
case may kindly be brought in the kind notice of worthy Pr.CCF (HoFF) HP in order to
prepare the compliance report to be filed in the Hon'ble NGT. The report of RFO Nachan
alongwith its enclosures is enclosed please

Encl:- As above. Y 7

Divisional Forest Officer.
Nachan Forest Division at,
Gohar

Endst. Datad ¥ 0w (e

Copy to RO Nachan for information & further necessary action. He is directed to
pursue the matter in the office of CF Mandi and Pr.CCF Talland Shimla (H.P.) .

Divisional Forest Officer.
Nachan Forest Division at,
Gohar



[1.P. Forest Department.

N e /
, Dated Gohar. the GZ,.?,’?HI\% /
From: DEFO Nachan To: CIF Mandi.

Subject: - Original application No. 574/2019 (O.A. No. 574/2019) — titled
as Pitamber Lal V/S State of Himachal Pradesh.

Memo:
Kindly refer to your office endst. No 5995 dated 21.08.2019
received in this office on dated 26.08.2019 on {he subject cited above.

In compliance to the direction imparted vide communication

(§9]

" under reference the fact finding and action taken report in the matter has been prepared
and enclosed for favour of kind information and further necessary action please. The
report has also been submitted through e-mail on 1D clmandif@ gmail.com  dated

04,.09.2010.

Encl : As above.,

Divistowal Forest Officer,
Nachan Forest Division,
at Gohar-175029

Endst. No. et Dated 0 /2019
Copy 10;-
1. Pr. CCF (HolI) HP w.rt. to his letter No F1.42-350/2019(FCA) dated
71.08.2010 for information & further necessary action please.
2. RO Nachan for information & further necessary action. He is directed to pursue
; the matter in the office of Pr.CCE Talland Shimla (H.P.) and submit/file the
‘ ; “report of Pr.CCE (HoFF) to Hon'ble NGT hy e-mail jilicic necewov.in within

stipulated time period.

e Divisional Forest Officer,
Nachan Forest Division,

at Gohar-175029



ok

Inquiry report of the O.A no 574/2019 Pritam Lal Vs State of H.P.
Brief History of the case: Vide DFO nachan Endst No 4341 dated 22-8-2019 this office received copy
of the 0.A No 574/2019 registered before Hon’ble National Green Tribunal, Shimla regarding
Complaint made By Sh pitamber lal S/o Bhikam Ram R/o Vill Khanula P.O. Bassi Tehsil Chachiot, Distt
Mandi about felling of trees for construction of link road.
Undersigned along with block Officer Bassa Sh Dharam Pal, Forest guard Dalogi Sh Dhameshwar Dutt
, complainant Sh Pitamber lal, Local People of Village Khanula remain present for the enquiry.
On dated 29-8-2019 the link road from Bhabha , Khanula Srahani , tikkardhar , Tramblidhar is
inspected. The complainant Sh Pitamber Lal- and Local villagers of Khanulla Village and
representative of gram Panchayat Kotla khanulla associated for the inquiry of the complaint. On spot
visit it is found that the said road is a very old and already existing on the ground and no tree feeling
noticed on spot. Joint Statement of the local villagers of village khanulla recorded in this regard who
also stated that no tree has been felled nor any new roud in Khanulla Village is being constructed, as
per the statement given by villagers this road was upgraded by Local body under MNREGA scheme in
year 2007 and 7-8 villages were benefited from this road. Joint statement of the Villagers of
Khanulla Village is Annexed as Annexure-l and Letter from Panchayat Secretary Gram Panchayat
Kotla Khanulla is Annexed as Annexure- 11 .
Statement of Sh Piatmber |al S/o Sh Bhikham Ram is alsg:recorded on the spot in which he has
admitted that the complaint was made by him. In his statement he stated that he was suspecting
that alteration in the road alignment was being made by Himachal Pradesh public Works
Department where 250 Ban trees » 50 deodar and 300 Chil trees would involved . He also stated that
no tree has'been felled yet for construction of said road nor any new construction work has been
done. Joint inspection of the said road has been carried out by forest department and HPPWD on
dated 8.8.2019 and his suspect regarding alteration of the alignment has now been cleared and now
he want to withdraw his complaint which is based on assumption. Statement of Sh Pitamber Lal S/o
Sh Bhikham Ram is enclosed as Annexure-lll. The link road Bahwa Khanula Dhungar, sarwani
Fangwar bassi was a mule road connecting 7-8 villages and during 2007 this was upgraded and
maintained under MGNREGA Scheme by local body. Now HPPWD has planned to construct a
motrable road namely Bhabha Khanulla Sarani, Tikkar Dhar, Trambli Dhar road 0/0 to 10/0Km. Joint
inspection of which has been conducted by conservator of the Forest Mandi on 8.8.2019 intimation
letter No 4870-72 dated 25-7-2019 conveyed by Conservator of forest Mandi to Executive Engineer
HPPWD Division Seraj at Janjheli is Annexed as Annexure- IV. The Forest Clarence Case of the said
road is under preparation and no enumeration of the trees coming in the road alignment has been
done yet. Executive engineer HPPWD Seraj Division vide letter No PWD/SRI/WS/ FCA/2019-6229-30
dated 21-8-2019 has reported Divisional Forest Officer Nachan for carrying out the Enumeration of
the trees in the said road alignment is annexed as Annexure -V. It is further submitted that only
unavoidable trees will be remove only after approvai frofn Competent Authority i.e. MOEF and CC
Govt of India. Therefore report is submitted for kind perusal and necessary action at your end pl.

M__m Q@«vvwg‘kﬂ_’——
Dhameshwar Dutt Dharma Pal ﬁ{/

Forest Guard Block Officer Pieush kumar
Dalogi Beat Bassa Block Range Forest officer
Nachan Forest range
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No.Joint insp. /,_h_.
H.P.Forest Departmént,

From:

: Conservator of Forests,
- : : Forest Circle, Mand:, H.P.
To: ‘ :

Executive Engineer,
HPPWD Division,

Seraj at Janjeh

Distt. Mandij 4 p ¢

Dated Mandj, the/__
Subjpct: -

Memo:

i ; ‘ : Consérvator of F'orests. :

: Forest Circlg Mandi. |,p, i
- by ’

"0 — . ~T -
Endst. No, ; l( & 2 Dated/ o 7 /7 i
Coy is forwarded ¢, .S'.'.Permtendmg Engmeer, Lst Circle, HPPwp, {
Mandi for information and Necessary action, "
: 2. ; Copy is forwarded . Sub-Divisjong] Magis

Information and necessary action, :

A

trate (C) Gohar for
OPY forwarded to DFO Nachan for inf;

ation ang Necessary !

o810 M
Conse tor of

Forest: % i
; Forest Circle, Mand;i, H.P.

4‘_ AH}O -EV’
Divissonal Eorest Offiee

. Nachen Forest Division
Senar Distt. Mand| H.P)

ay’



Himachal Pracdesh /#NN o0 v»Qb-Y’- -
Public Works Department

T+ lephone No. 01807-256827
e-mail: €e-seraj-hp@gov.in

No. PWD/SR]/WS/FCA /2019. §i9-3¢6
- To [

g Dated: -;?'H?"@’f

¢
L

i The Divisiona] Forest Officer
Nachan Forest Division at Gohar

—

of trees for C/0 Bhabha, Khunaia,
mbali Dhar road. - ‘= :

Regarding enumeration
" Sarani, Tikkar Dhar, Tra

ﬁ»“ A ANN
(Er. KK. Kaushaly
Exe utive Engineer,
HPPWD Division,
Seraj at ]anjehlin

Erdernto [/5?5 C Ol 902-9.) 7 — i o
Caspy, s VMo : :
Py s i?-{wwa,é’eaﬁ Sl g @7, 4 Executive Engineer,
¥ 5 HPPWD Division,
TR S

4 Seraj at Janjehj
‘?"\&Lumw%w ré‘a.-f- wd pl-a—CM CM-‘:LLj o

e, e H e

=2 Lo &07 ,A/\M\'U/‘

R Bs “49{'“‘ s

Nachean Forest Division
Senar Distt. Mandi (H P!
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